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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

3, The Addl. Director,

0.A,No,229 /97, Date of order : 28,3,1997,
Between
Dr. T.R.Seetha e«s Applicant

And |

1. Union of Indis,
Reptd, by its Secretary
to the Govt, of Indla,
Min, of Health & Family Welfare,
New Delhi-l10011. '

2. The Director General of
Health Services,
New Delhi~l10001,

Central Govt, Health Scheme,

Kendriya Swasthya Bhavan,

Near Air Port, Begumpet,
Hyderabad-500016, e+ Respondents

Coungel for the Applicant e«s Shri K.Venkateswara Rao

Coungel for the Respondents ,, Shri N,R.Devaraj

CORAM

Hon'ble Shri R.Rangarajan : Member (A)

Hon'ble Shri B.S.Jal Parameshwar : Member (J)
Order

XPer Hon'ble Shri R.Rangarajan s Member (a)X

s Sr. OGSC

The‘applicant was transferred to Delhi by [the

impugned order No.A,22012/17/94-CHS-1T dated 31,1
S1,No.% of the .impugned order, This O.A. is filJ

the transfer order,

«97 vide

d challenging

2, The applicant submits that there are mala

ide intentioncm

and .extraneocus considerations for transfero' However, at this

juncture those considerations need not be gone into for

disposal of this 0.A.

3. The learned counsel for the respondents produced today

the D,0, letter No.A.22012/17/94.CHS-II dated 19|

Govt., of Tandla, As per this letter the applicant
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to approach the Committee at Hyderabad for redressal of the

‘ grievance in regard to this transfer and that representation
should reach the Committee on or before 6,3,97, Tbe Committee
will examine the contemts of the representation anqépprise |
Respondentluo.l in regard to the posting of the lapplicant.
Respbnaent No.l thereupoa will declide the lssue oh the basis
of the recommemdations of the Committee, In view of the aboves
the applieant‘ has got a chaice to express her grievance to thes
committee and also put forward other reasons for rétaining hej=
at Hyderabad or post her in some other place which she deems
convenient to her, The leamed counsel for the|respondents

submitted that she can carry out her transfer tp Delhi

and await fimal disposal of hegéase on the basis of the
committee's report. This we feel will unnecessprily strain
the Government by way of payment of transfer allowance and
other incidental exﬁenditure. It 1is preferable if her
representation is finally disposed oqf'before she 1s
transferred finally from Hyderabad.

4, In view of the above the O.A. is dispo 4 of
ag under: |

The applicant if so adviséd may submit a detailled
representation to the Committee at Hyderabad as constituted
by the Ministry's D.O. letter dated 19,2,97, If such a
representation is received the Committee will examine her
grievance and forward its recommendation to Respondent No.l
for further necessary action, Respondent No,l on the basis
of that recommendation will decide the issue finally, Till
such time if none joins vice the applicant at Hyderabad she
will be continued in that post, If somebody joins in the
intervening period before a final degision 1# taken by
Respondent No.l then sh?bhould be allowed to go on leave
in accordance with the law for which she will submit a
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leave application. Oneqéhqﬁas been replied in reg

representation after perusing the recommendations

g

yard to her

of the

Committee the applicant should take further course of actiom

as necessary.

Se wtth th#above direction the 0,A, is disposLd of at the

admission stage itself, No costs,
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-5Jal Parameshwar h NI - ( R.Rangara

Member(J) . Member (

Dated: 28,2,1997
Dictated in Open Court,
br. | ﬁ’lﬂ
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Copy to:

1s The Secretary, Govts of India,
Ministry of Realip and Family Welfars,
New Delhi

2% The Direcpor General of Haalth Services,
New Delhi.

37 The Addl.Director, Central Gout. Health Scheme,

Kendriya Swasthya Bhavwan, Near Air pont,
Begumpet, Hydasrabads . y

&@ Ona copy to Mr K.Hankatesuara Rao, Advocate,
{:AT Hydarabad.

53 One copy to Mrﬁ@;ﬂ3beﬁraj,5r¢CGSC,CAT,Hyderabadg
6. One copy to Library,CAT,Hyderabad,
74 One copy to DW.R(A), CAT,Hyderabads:

¢.0ne duplicate copyd
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